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The Counsel for both sides are present.

On having the Petitioner's Counsel has completed the Petitioner's side

submissions, at the earnest reqLrest of the Counsel appearing on behalf of the

Corporate Debtor, this Bench hereby peremptorily directs the Corporate Debtor

Counsel to argue this case on the next date of hearing.

List this nlatter for thc sr-rbrnissions of the Corporatc Debtor Counsel on

04.09.2018
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